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INTRODUCTION 

I, the Chainnan of the Committee on Government Assurances, as 
authorised by the Committee, do present On t~jr behalf, this Second 
Report of the Committee on Government Assurances. 

SITTINGS OF THE COMMI:ITEE (1985·86) 

2. The Committee were constituted on 20 May, 1985. 

3. The Committee have held five sittings so far on 12 and 13 June, 
10 & 11 July and 28 August, 1985, at these sittings, the following 
items inter-alia were considered:-

(i) Requests from Government for dropping of eight assurltlces. 

(ii) Review of 15 assurances of various sessions of Seventh 
Lok Sabha pertaining to Ministries of Railways, Shipping 
and Transport and Steel, Mines and Coal. 

4. The Minutes of the aforesaid sittings of the Committee fornl 
part of. the Report. 

5. The conclusions or observations of the Committee are contained 
in the succeeding Chlfpter of the Report and Minutes appended 
therewith. 

6. The Committee at their fifth sitting considered and adopted this 
Report. 

NEW DELm; 

August 26, 1985 

Bhadra 4. ]907 (Saka) 

B. K. CiADHVI 

Choirman, 
Committee on Government A.fsr.trance.f. 

(v) 



REPORT 

I 

During First and Second Sessions of Eighth Lok Sabha, 445 
assurances were culled out from the Lok Sabha Debates. Out of these 
300 assurances have been implemented. These figures take into acco
unt the statements of implemented assurances laid on the Table of the 
Lok Sabha by the Minister of Parliamentary Affairs upto 21st August, 
1985. 

U 

REQlJESTS FROM GOVERNMENT FOR DROPPING OF 
ASSURANCES 

2. At their sittings held on 13th June, 1985 and 11 July, 1985, 
the Committee considered the requests made' by the Government for 
dropping of the following lEsurances:-

(i) Assurance given in reply to USQ No. 2962 on 10-8-84 
rega'fding cases of missing, shortage or pilferage of arms 
and ammunition. 

(ii) Assurance given in reply to the supplementary question 
raised on the Starred Question No. 314 on 13-8-1984 
regarding conversion of lease hold plots into free hold 
plots. 

(iii) Assurance given in reply to Unstarred Question No. 6342 
on 8-4-1983 regarding promotion of employees of Direc
torate General Ordnance Factories as Chargemen 
Grade-n. 

(iv) Assurance given in reply to usa No. 9837 on 3-~-1983 
regarding post offices working on Sundays and Postal 
Holidays. 

(v) Assur.ce given in reply to USQ No. 4147 on 21-3-1984 
regarding Nation-wide Debate on SeVenth Plan. 

(vi) AssUf'IJlCC given in reply to USQ No. 1018 on 2~-3-198~ 
rejarding increase Of capacity of sugar factory by Shri 
Madhivibbag Khand Udyog MancWi Ltd., Oujarat. 
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(vii) Assurance given in reply to USQ No. 1307 on 28-3-1985 
regarding Setting up of Power Finance Corporation. 

(viii) Assurance given in reply to USQ No. 2022 on 8-4-1985 
regarding Increase ,in Price of Wheat. , 

3. In regard to the assurance mentioned at SI. No. (i) in the pre
ceding paragraph, the Committee no~cd- the submissions of the Minis~er 
of Defence to the Speaker, Lok Sabha that· disclosure of the infonn'a
tion on the points raised in the assurance would be prejudicial to the 
iOCurity of the State. In the circumstances, the Committee decrded t() 
accede to the request of -the Minister err Defence to drop the as<;urance. 

4. As regards the assurance at SI. No. (ii) in paragraph 2 above. 
the' Committee did not agree to the reasons advanced by the Govern
ment for dropping of the "'5surancc and decided that the Ministry 
ihould implement the assurance within a period of two months i.e. 
latest by 12 August, 1985. The Committee also desired the Ministry 
to indicate the latest position in i"egard to the question of abolition and 
modification of lease hold system relating to residential, industrial lind 

other properties in Delhi. 

5. As for the assurance mentioned at SI. No. (iii) in paragraph 2 
above, the Committee did not agree to drop the assurance ",md decided 
to keep it pending for six months (up to December. 1985). The Com
mittee desired that the Ministry of Defence be asked to inform about 
the developments taking place in the matter in the meantime. 

6. Regarding the assurance at SI. No. (iv) in paragraph 2 above. 
the Committee were not convinced with the grounds gi\.!n by Gov
ernment and observed that the names of Post Offices working on 
Sundays and Postal Holidays, the number of letter boxes from which 
dak is cleared on Sundays and postal Holidays should be available 
with the Ministry in normal CLlurse. In view of the lax attitude taken 
by the Ministry regarding collecting the information and fulfilling the 
assurance, the Committee decided to call the· representatives of the 
Ministry of Communic_ions for oral evidence on 10 July, 1985. 

7, Tn respect of the assurances at SI. No. (v) and (viii) in para
graph 2 above. the Committee did not agree to drop the assurances 
and desired the Ministry to lay the information which should be 
available with them on the Table of Lok Sabha in token of fulfilling 
the assurance. 

8. As regards the assurance, at SI. No. (vi) in paragrrfph 2 above, 
the Committee did not accede to the Government's request for dropping 
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the assurance on the grounds given by them. The Committee desired 
that the Ministry be abed to intimate the Committee whether the issu& 
in the court case was the same as in respect of the factory mentioned in 

the question undw- assurance. They further desired that the Ministry 
should also intimate the Committee about the progress made in the 
writ petition filed in the Delhi High Court for their information. 

9. As regards the as~urance at SI. No. (vii) in paragraph 2 above. 
the Committee did not agree to drop the assurance. The Committee 
observed that the reply of the Minister in this case was correctly treated 
as an assurance and desired that the Ministry should implement the 
assurance without further loss of time. 

01 

REQUESTS FROM GOVERNMENT FOR EXTENSION OF TIME 
FOR IMPLEMENTATION OF ASSURANCES 

10. At their sitting held on 13 June. and I I July, 1985, the 
Committee considered 5 and 10 pending assurances respectively of 
various SesSiOll~ Of Seventh Lok Sabha pertaining to (i). Ministry of 
Railways, (ii) Ministry of Shipping and Transport and (iii) Ministry of 
Steel, Mines and Coal. 

II. The observations/recommendations of the Committee inrell
pect of each case have been given under the relevant items of the 
Minutes of the sittings. 

IV 

OBSERV A TIONSfRECOMMENOA TIONS 

12. The fact that out of eight requests from the Govemment for 
dropping of the allsurances, seven cases had to be tumed down shows 
that the Ministries do not take th~ implementation of MSUrallCe'i with 
as much seriousnes.~ as it deserves. As poin~ out by the Committee 
on earUer occasions. the Committee wish to re-~mphasise that the 
assurances given b.y the Ministers are undertakin~s given solemnly on 
the floor of the House and the concerned MlnistryiDepartment mUll( 
put in sincere endeavours to implement them before the prescribed 
time .hit. It should only be in rare caws where the Ministry concem
ed encounters genuine diflicul(y in hnplementfnR the 88SlN'8nce. th~ 
Ministry should come forward with tberequest for the droppin~ of the 
a~surance. It need hardly be added dUIf such a reqgeq must be sup
ported with aD relevant facts pointing to the difliculty in implementin~ 
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the assurance and must also bave the &peeific approval of the Minister. 
The .Committee hope that tbis would be noted by all MiaistrlesfDepart
aieniS for future guidance. 

13. The Committee are surprised to note that tbe Mini'ltry of 
Irrigation and Power concerned with the impiementatiOu of the assur
ance given on 18 March, 1985 in replY to USQ No. 1307 regarding 
setting up of Power Finance Corporation argued that the relevant reply 
of the Minister should not bave beeu treated as an BSSlII'BDce. The 
Committee are constramed to express thefr unhappiness on the reason
ing of the Ministry that since the expression 'under examination' was 
not treated as an assul'8Dce in an earlier case, tbe reply under reference 
having used a shnllar expression should not be treated as an assUrance. 
While reiterating their recommendation contained in paragraph 10 of 
their Eighth Report (Fourth Lok Sabha), the Committee observe that 
whether or not a reply of the Minister constitutes an assUrance Is decid
ed on merits Of each cae. The Committee further observe that it is 
for them and not for the Ministries or the Departmenb of the Govern
ment to decide whether or Dot a particular reply should constitute an 
assurance. 

v 

POS1TION OF PENDING ASSURANCES PERTAINING TO 
SEVENTH AND EIGHTH LOK SABHA 

14. A statement showing the position of assurances pertaining to 
Seventh and Eighth Lok Sabha pending irriplementation by the Gov
ernment as on 21 st August. 1985 is given in the appendix. 

15. The Committee would Uke the Ministries/Departments coa-
Cented to make a critical analysk of these assurances so as to imple
ment them without further loss of time. 

NEW DELHI; 

August 26, 1985 
Bhadra"-( 1907' (SCzkciY 

B. K.-GADHVI 

Chairman. 
Committee on Government Assurances. 



MINUTES 

"Fitst Sitting of the Committee on aovtrnmBlt AssUl'ant'U lteld 011 
, 12 lune, 1985 in Committee Room No. 'B', Groun& Floor, 

Parliament House Annexe, New Delhi. 

The Committee met on Wednesday, 12 June, 1985 from 15.30 
bours to 16.00 bours. 

PRESENT 

Shri B. K.Gadhvi-Chairman 

MEMBERS 

2. Shri Bhagwat Jha Azad 

3. Shri Tadur Bala Goud 
4. Sbri Jagannath Prasad 

". Shri Channaiah Odeyar 

6. Shri Keshorao Pardhi 

7. Shri Ram Pujan Patel 

8. Shri K. Pradhani 

SEOSTARIAl 

Shri C. K. Jain-Chie! Examiner of Questions 
Shri M. G. AgrawaL-Senior Examiner of QUestions 

2. At the outset, the Chairman welcomed the Members. 

3. Thereafter, delivering his Inaugural Address (Vide apPendix). 
the Chairman inter alia briefly outlined the scope and functions of 
the Committee. He requested the Members to take active interest in 
t~e working of the Committee and follow the estabJi.'ihed tradition of 
considering the issues coming up before the Commitee on non-party 
lines. 

4. The Committee then adjoum~d 

51 



APPENDIX 

( V ide para 3 of Minutes) 

JnougufYJI address by Shri B. K. Gadhvi. Chairman, Committee on 
Gnwrnment Q$surallces. eighth Lok Sabha (1985-86) at the first 

jitting of the Committee held on 12-6-85 

Friends & Colleagues. I am greatly delighted to extend a wann 
welcome to you all to this first sitting of our newly constituted Com
mittee on Government Assurances. 

2. ] feel and you would agree that it would be profitable if as a 
first thing today we talk about the scope and functions of this Com
mittee, the procedure to be followed and so on so forth. 

3. As all of us are aware, Ministers while replying to Questions or 
supplementaries thereon or during discussion on Bills, Resolution!!. 
Motions, etc. give assurances, undertakings or promises either to take 
action on a matter or furnish relevant informaticlI1 thereon to the 
House later on. Our Committee is invested with the function of soru
tinising these a'isurances. the follow up of their implementation and 
within the prescribed time schedule. 

4. The Committee on Gov~'rnment Assurances was first constitu
ted by tho Speaker on the 1st December. 1953. Prior to this: there 
was no institutional arrangement to make a sCfIltiny or keep a watch 
of the assurances given by Ministers. The appointment of this Com
mittee hlelped in easing the problems of the member.; who had to fol
low up of the implementation of assurances in their individual capacity. 
It also helped in effective and exptditious fulfilment of the assurances. 

5. The functions of the Committee as enumerated in Rule 323 of 
Rules of Procedure and Conduct of Business in Lok Sabha, are to 
scrutinise the assurance... promises. undertakings, etc. given by the 

Ministers from time to time on the floor of the House and report on:-

(i) The extent to which such assurances, promises, under
takings, etc. have been implemented; and 

(ii) where implemented whether such implementation hM 
taken place within the minimum time necessary for the 
purpose. 

6 
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6. The Secretariat of the Committee has already circulated to all 
the Members of the Committee the Brochure entitled "An Introduc
tory Guide" which gives in nutshell the scope and functions of tbe 
Committee. This is a useful booklet and I hope you all have already 

Jone through it. 

7. The expressions which constitute an assurance, as laid down by 
the Committee in 1954 in their First Report, have been printed as aIr 
nexure to the Introductory Guide. Besides laying down the standard 
forms, the Committee has also framed detailed Rules of Procedure for 
its internal working and these Rules are given in the Introductory 
Guide. 

8. The initial exercise of noting the assuran<:es given by the Min
isters is undertaken by thle Lok Sabha Secretariat which thoroughly 
examines the Lok Sabha Debates for this purpose. On the side of the 
Government, the Ministry concerned starts action soon after to fulfil 
the assurance given by thQir Ministers. The Ministry of Parliamentary 
Affairs acts as a coordinating agency between the MinistrieslDepart
ments of the Government and the Committee in order to ensure pro
m.Pt implementation of assurances. The Minilltry of Parliamentary 

Affai'rs forward to the Lok Sabha Secretariat a weekly statement of as
surances prepared by them after going through the Debates. The lUI

surances noted by the Lok Sabha Secretariat and as intimated by the 
Ministry of Patrliamentary Affairs are then tallied and in case Ministry 
of Parliamentary Affairs has failed to cuI) out an assurance, its attention 
is drawn by the Lok Sabha Secretatriat to the rclevent remarks made bv 
the Minister in the HOll~e constituting the assurance. Tn case Ministry 
of Parliamentary Affairs doe:,; not agree with the view of the Lok 

Sabha Secretariat that the pa'l'ticular remarks iff the Minister con~titute 
an assurattce, the matter is placed before the Chairman of the Com
mittee for decision. Where the Chainnan considers it necessary, he 

may place the matter before the Committee for its decision. . 

9. In regard to the implementation of the assurance~ normally a 
time-limit of three months has been laid down by the Committee. How
ever. if Govl-TIlment feel any.genuine difficulty in implementing an as
~ur.~nc~' within the prescribed period of three months. in that case the 
Government can approach the Committee ,for e~t"mion of time stating 
the grounds on whicbthe extension is sought. J may mention here th~t 
the Committee would be coosidering the requests of the Government 

tnr extension of time for implementation of the assurance keeping in 
view the broad principles laid down by the previous Committee at their 
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aittin& held on 11 Janu8!l, 1983, wherein it w~s decided that t.he as
lurance6 might be classified' into three categones and extension or 
time for implementation of these assurances might also be specified 
Ii follows: 

(i) Category 'A' : Where the assurance pertain solely to the 
Central subject request for one extension of three montha 
might be agreed to. 

(ii) Category 'B' : Where assurances pertain to a mattcr 
which is in the Concurrent List and the infonnation 
needed for implementation of the assurances pertains 
partly to the Central Government in such cases the Com
mittee might grant one or more extensions after taking 
into account the efforts made by the Ministry to collect 
the information from the State Government( s) , 

(iii) Category 'C' : Where the assurances pertain to matter 
whiCh falls purely in the jurisdiction of State Government 
request for extension of time for implementation of such 
assurance!> might be agreed to subject to the Committee \ 
Chairman being convinced that sincere efforts are being 
made by the Government to colJect the infonnatlon from 
the State Government( s) , 

10, Onn behalf of the various Ministries or Deprt'tments of the 
Oovernm,ent of India, the Minister of Parliamentary, Affairs lays on 
the Table of Lok Sabha from time to time statements showing action 
taken by the Government in implementation of assurances, prrnnises 
and undertakings given by the Ministers.' These statements are eumi
ned by the Lok Sabhll Secretariat in terms of Rules 3.23 of the Rules 
of Procedure. Such of the assurances as do not appear to have been 
implemented satisfactorily are placed' before the Committee for fur-
ther directions. Cases where Government take unreasonably long time 
in implementation of the assurances are also placed before the (".om
mittee. 

11. During the Fifth Lok Sabha, as a result of review of pending 
assurances from time to time. the Committee came to the conclusion 
that it was necessary to take evidence of the representatives of various 
Ministries!Departments where necessary, to enable the Committee to 
go deep into the reasons resulting in delay in implementation of as
surances in specific cases. Accordingly, the Committee, have been 
hearin!! the representatives of different Ministriesl~partmentc; from 
time to time in connection with selected case" of delays in. implemen-



tation of assurances and thereafter make suitable recommendationsi 
observations with regard to these matters in its Report which are pre· 
sented to the House. This procedure of examining witnesses of Min
istries, etc. has had a salutary effect in speeding up implementation of 
the assurances and thus reducing the number of pending assurances. 

, I 
12. During the course of examination of pending assurances, if the 

Committee find that there wag abnormal delay in fulfillina any as
surance, the Committee may, if it feels necessary that an on the spot 
study should be made to have first hand information about the rea
sons for the delay, etc. with the specific approval of the Honourable 
Speaker, undertake tour of the Department I Organisation, ek. con
nected with the subject under examination. Subject to specific ap
proval of the Honourable Speaker, the Committee may also undertake 
on the spot study tours in connection with implemented' assurances of 
the DepartmentIOrganis*ion, etc. connected with the subject under 
examination to find out whe:ther the assurances have been adequately 
and timely implemented. However, these occasions are not frequent. 

J am confident that all the Members of the Committee would take 
an active and keen interest in the working of the Committee though 
I am conscious that you may remain busy in other works botn insUle 
and outside the House. Our efforts must be to continue to maintain 
the happy and well established tradition of working together in a 
spirit of mutual cooperation and coordination rising above the party 
affiliations on issues coming up before the Committee. 

Thank You. 



MINUTES 

Second sitting 01 the Committee on Government Assurances held on 
13 lurie, 1985 in Committee Room No. 'B', Ground Floor, Parlia-

ment HoUle Annexe, New Dt'lhi. 
The Committee met on Thursday, 13 June, 1985 from 11.00 

hours to 12.30 hours. 

PRESENT 

Shri B. K. Gadhvi -Chairman, 
MEMBERS 

2. Shri Bhagwat Jha Azad 
3. Shri Tadur Bala Goud 
4. Shri Jagannath Prasad 
~. Shri Virdhi Chander Jain 
6. Shri Channaiah Odeyar 
7. Shri Keshorao Pardhi 
8. Shri Ram Pujan Patel 
9. Shri K. Pradhani 

SECRETARIAT 

Shri C. K . .lain-Chief Examiner 01 Quesliom' 
Shri M. G. Agr~wal-Senior Examiner of Questions 

2. The Committee took up for consideration Memoranda Nos. ], 
2. ~. 4 and 5. Ob~ervations!rccommendations of the Committee on 
thc said Memorandtl \I.'ere ;j, undcr:-

Memorandum No. ] :-Requcst from the Government for dropping 
of an assurance given in reply to USO No. 
2962 on 10-8-1984 regarding ca"es of mis
Sing. shortage or pilferage of arm~ aad am
inunitiol1. 

3. The Committc(! !Hltcd that the ~inister of Defence in his D.O. 
letter of 6-2-1985 to the Speaker, Lok Sabha. 'I'equested for the drop
pin~ of the aforesaid U'>Sllrance for the reasons given. below:-

''The Question sought details uhout the cases of mi-ssinll. shOt1-
age. or pilferage of arm" and ammunition. Since tt-,~ in
formation ill respect of part (c ') of the question was not 
readily av:\ilable with the Ministry. it Wtlt; mentioneci that 

10 
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"This information is being collected and will be laid on 
the Table of the Sabha." 

"The information in question hE now been collected. How
ever, in the ir.\erest of seewily, it has been considered 
that it would not -be desirable to disclose the information 
on the floor of tho House." 

3.1 The Committee decided that since the disclosure of the in· 
formation would be prejudicial to security of the State as stated bY' 
the Minister, the request of the Government for dropping of the assu
rance be acceeded to. 

Memorandum No. 2:-Rlcquest from Government for dropping of an 
assurance given in reply to a supplementary 

raised on Starred Question No. 314 on 
13-8-1984 regarding conversion of lease hold 

plots into free hold plots. 

4. The Committee took note of the following reqeust of the Min
istry of Works and Housing received through the Ministry of Parlia
mentary Affairs in their note dated 13-12-1984:-

"The Ministry have represented that the agencies under this 
Ministry namely Delhi Development Authority, Land & 
Development Office and Municipal Corporation, Delhi 
administer only lease hold properties and therefore do 
not have information about the number of free hold pro
perties in Delhi. 

Efforts have been ma:ie to collect this information from other 
agencies like Delhi Administration and the National 
Building Organisation under this Ministry. While the 
National BuilciiOll Onzanisation have stated that they do 
not have this information, the Delhi Administration have 
also indicated that accurate information in this regard is 
not available with the Deputy Commissioner dealing with 
revenue. This information may not be precise and sup
plied to the Parliament." 

4.1 The Committee were not cO'1vinced with the reasons advanc
ed bv the Mmi~rv of Worb a.nri Housin~ (or d'roooin2 of the assu
rance. The Committee felt that all the a1[encies mentioned by the Min
istry in their note with whom the information required for implemen
tation of assurance would be available, were oreans of the Govern-
ment and there should be no difficulty in collecting the required in
formation. In this context the Committee recalled the reply of the 
1921 LS-2. 
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Minister to the supplementary question stating that the question of 
conversion of lease hold plots into free hold plots in the capital had 
been considered by the Cabinet. Committee on more than one occa
sion. As such it is considered that the relevant data about this matter 
including the statistics of free hold plots would have been collected as 
a part of the Brief prepared for use of the Cabinet Committee. The 
Committee, therefore, decided that the request of the Government for 
dropping of the assurance might not be accepted and the Ministry 
should implement to assurance within a period of two months i.e. 
latest by the 12th August, 1985. 

4.2 The Committee also desired that the Ministry be requested 
to ind'icate the latest position in regard to the question of abolition 
and modification of lease hold system relating to residential, industrial 
and other properties in Delhi. 

Memorandum No. 3:-Request from Government for dropping of an 
assurance given in reply to Unstarred Ques
tion No. 6342 on 8-4-83 regarding promo

tion of Employees of Directorate General, 
Ordnance Factories as Chargeman Grade-II 

5. The Committee noted that the Ministry of Defence had reques
ted through the Ministry of Parliamentary Affairs that the assurance 
lnight be dropped on the grounds mentioned in their note dated 
8-2-1985 relevant extracts therefrom are reproduced below:-

"In November, 1962 D.G.O.F. (Director General of Ordnance 
Factories) issued instructions to all the Ordnance Fac
tOTies that those diploma holders who worked satisfac
torily as supervisors 'A' Technical or in equivalent grad-
es for two years in Ordnance Factories should be promo
ted as Chargem.an. In 1912, about lOO employees belon
ging to various factories in Kanpur filed a writ petition 
praying that in terms of D.G.O.F. Circular dated 
6-11-1962 they should be automatically promoted as 
chargeman Grade-II from the date they completed two 
years service as Supervisor 'A'(T) or equivalent. After 
taking up the issue in High Courts, finally the question 
was taken up in the Supreme Court who gave the judge
ment that appellants will have to be promoted with effect 
from the date on which they ought to have been promot
ed unless they are found to be unfit. 

As there were 75 petitioners in the appeal before the Supre~c 
Court, they have been promoted as Chargenian Grade-II 
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from the respective dates of completion of two years ser
vice as Supervisor -A', They have, however, filed another 
writ peUtlOll in the Supreme Court seeking their Oredrs 
on the following two aspects:-

(i) Promotion to the next higher grades viz.-Chargeman 
Grade-l & AssU. Foreman should be alnte-datcd. 

(ii) To give their arrears of pay and allowances conse
quent upon such ante-dated promotions. 
Grade-I &.Assistt. Foreman should be ante-dated. 

The Ordnance Factory Board have filed a rejoinder to the 
above-menttoned petlUon 10 the Supreme Court. The 
views taken by the Ordnance Factory Board in the re
joinder are as follows:-

(i) The Orders contained in Supreme Court Judgement 
dated 2-2-1981Iu4ve been fully implemented by the Gov
emment by ante-dating the promotion of the Peti
tioners in the Grade of Chargemen Grade-I and that 
the Petitioners cannot have any claim to ante-dated 
promotions to higher Grades of Asstt. Foreman etc. ill 
terms of the said Supreme Court Judgement, and 

(ii) The quesstion of PA,ment of arrears of pay & allowan<;.
es on account of such ante-dating of promotion to 
higher posts does not arise since the Petitioners have 
not actually perfol'med the duties of the higher posts. 

Until the Supreme Court passes its orders on the above Petition 
no further action can be taken by the Government. The Case which 
was last heard by the Supreme Court on 12-3-1984 bas been adjourned 
for further hearing by the Chief Justice. The next date of hearing of 
the case has not yet reen intimated by the Supreme Court". 

5.1 The Ministry of Defence while intimating the latest position 
in this regard vide their O.M. dated 4-6-1985 stated inter alia 85 
follows: . 

"The case is still sub-judice in the Supreme Court. The next 
hearing date of the case has not yet fixed. The Standing 
Counsel in the Supreme Court is being expedited for 
early hearing of the case." 

5.2 After considering an aspects of tbematter, the Committee 
decided that the assurance mi~ht be kept pendjn~ for six months, but 
the Ministrv be asked to inform about the developments taking place 
in the matter in the mean time. 
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Memol'rllJdum No.4-Request from the Government for droppin& 
of an assurance given in reply to USQ No. 

9837· on 3-5-1983 regarding post office wor
king on SWldays and Postal Holidays. 

6. The Committee noted the following request dated 30-11-1984 
received from the Ministry of Communications (P&T Board) through 
the Ministry of Parliamentary Affairs for dropping the aforesaid as
:mrance:-

"When the assurance was given the ma811itude of the work 
involved in tht- fulfilment of the assurance could not be 
adjudged properly. Now the Department of Parliamen
taryAffairs vide their O.M. No. F. No.1 (5) I 84-IMP. I 
dated 29th October, 1984 have intimated that the Com
mittee on Government Assurances have not agreed to 
drop this assurance. As such this assurance is required 
to be fulfilled . 

• • • 
information furnished by the postal circles are in the shape of big 

volumes and it will take a lot of time in compilation. One book-let 
of information received from Postmaster General. Kerala Circle is 
appended as a sample, a perusal of which will 'l'eveal that there 
tire 158 pages of this volume of single space containing figure work. 
There are 16 Postal Circles in the country from whom such informa
tion bas been received by us. ·It implies that this work will have to 
be completed by deputing 2 or 3 diealing hands for 10 hours daily 
for a number of months and the estimated expenditure in fuffllment of 
the assurance is about Rs. 34,0001-. Tn view of this you are once 
again requested to kindly approach the Chairman of the Committee 
on Government Assurances for dropping the assurance at an early 
date." 

6.1 The Committee also took note of the follOwing further com~ 
munication dated the 11-6-1985 received from the Ministry of Com
munications. 

"The information recuired in respect of part (b) of the ques· 
tion is very voluminous and would consume a lot of time 
for its compilation. The labour and the time involved 
for oompilltionwou)d ~ be quite huge. 1be infor
mation from 1-6-1982 onwards is under compilation 
and would be furnished by 2Sthinstant. Compilation of 
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information in respect of years 1980 and 1981 woultJ 
take about one year. As already suggested tbat the ip· 
fonnation would be quite voluminous and time consum
ing, it is once again requested that this part C1i the a~ . 
surailce may be dropped." 

6.2 The Committee felt that the reasons given by the Ministry 
for dropping the assurance were not convincing as in their view bulk 
of the information sought in the question, namely, the names of po$'1 
offices working on Sund6lys and Postal Holidays, the number of lette~ 
boxes from which dak js cleared on Sundays and Postal Holiday.~ 

should be available with the Ministry in norm8l course, aDd if il 
was not available it could be collected by now i.e. within a period oil 
two years expired from the date of giving the assurance. 

6.3 The Committee decided to call the representatives of the 
Ministry of Communications for oral evidence on 10th July. 1985. In 
the mean-time, the Ministry should furnish such information as they 
wish towards the implementation of the assurance. 

Memorandum No. 5:--JR.ev:iew of assurances pertaining to variow·. 
sessions of Seventh Lok Sabha. 

7. The Committee considered five pending assurances of variou~ 
sessions of Seventh Lok Sabha pertaining to the Ministry of RailwaY" 
(details given in Annexure). The Committee made the following ob· 
servatioll5lrecommendations: -

In regard to assurances mentioned at 81. Nos. 1 to 4 vide AnnexuH 
the Committee noted that the Ministry had already availed' a numbe, 
of extensions and had sought further extension upto 3rd July, 1985. 
2nd July, 1985, 3rd July. 1985 and 25th June, ] 985 respectivelj 
While agreeing the requests for the extension, the Committee desired 
that the Ministry should ensure the implementation of the assurancc~ 
before the expiry of the extension granted. 

7.1 :In regard to the assurance at SI. No.5, the Committee note,r 
that' the Government had already sent an intimation about the fulfil
ment of the assurance and the relevant implementation statement wa' 
proposed to be laid on the Table of the House during the next 6eSsion 
of the Lok Sabba 

8. The Committee decided to hold their next sittings on the IOt'i. 
and lith July, 1985. 

The Committee tM" IJIljoumed. 



A.NxUURB 
(,...." pa-a 7 fI mil'1Ite!o) 

SBVBNTH LOIt SABBA 

81. QuestiGB No. and 
~o. date 

R.'IILJ'b Test of the Question EsteIIIion Boo.t Be .oDs Assur ,nct: Given 

OIl upto 

II 3 .. 5 8 

MINISTRY OF RAILW-\YS 
F ____ Frjlilmti SessiGn -t &MIll /J. &Ilk 

t. Unstaned Qr.adoD the nlUllher ofI:'51t"}·.nd contract Inbm don is hi'lg coI-
No.~57 d .ted &he 1 bourers worang ginst the letrond will b·1 id 
Sth: 1* by ~CIlnLl Da tule of jo~ in the OIl the T ble of the 
Sbri tY~sattbaD ra11w .. Y!'. 8..bba. 
Chakraborty 

II. Unstvred Qgeition 
Nb. 7487 d . ted the 
IIItb ~. 1~ by 
Sbri R~wid' 
~A. 

(a) total DUIllbtt of Tr n~port 
I~ .grade-wise, 2'oD.!l 
R ilw "-Wlle; 

(b) total nUlllI:er of posts ofTra
. nsport ~tors u('(r:.ded 
~ 1 J.nu:rv. '979 ~nd 
.-ree1lt ratructtJrin!; and 

(e) total n_her of ~cia) 
IDSpectQn. pade-wiae aDd 
Zonal Railw.1Y-wUe aDd 
thrir upgradation during 
:~uary, 1979 al'd I JUlIe, 

(a) to (e) : 
InCotm non i, Iring roI-

lee, d . nd will "'·1 id 
0'1 t~ T bl" uf the 
Lck S bha. 

1,.7-Sf, .. -,o-8f 
117-1~ 3-·-85 
8 0 1-1'05 Ho' S 

9-4-85 ,.7-8, 

7-7~ 
lI7-'L-Bt 
8-1-8y 
~ 

.~ 
I"I~ . 
Il1-4-85 
1807-85 

, . 8 

SomP ddiri-.. d A-t- ... ..... 
i If .; ID a.~"" "'CI~ to be OJ 

I< d r. ~ hili iDIpIt:mmted 
..·fltIar ... " I witldn threr 
.. iht ys i. sriU .-tIIt 
awaitrd. 

Tbr i -If'Jl''llh don 
a!W b- from 
chr ltaUw ., 
.. claP QSlT dons 
is.tiD : w. ital. 

A~nce 111 I 
r QaL.-d to be 
impl IIlD.f. 
witlJ. three 
IDODtbI. 
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MINUTES 

FOURTH SITTING 

iMinutes of the Fourth Sitting of the 'Committee on Government 
ASSU'l'4nCeS held on 11 July, 1985 in Committee Room No. 'B', 

Ground Floor, Pa,.liament Hou,se Annexe, New Delhi. 

The Committee met on Thursday. 11th July. 1985 from 11.00 
·hours to 12.00 hours. 

PRESENT 

Shri B. K. Gadbvi~ha;rman 

MEMBERS 

2. Shri Bhagwat Jha Azad 
3. Shri Tadur Bala Goud 
4. Shri V. Kishore Chandra S. Dec 
S. Shri Virdhi Chander Jain 
6. Shri Rahim KhaJl 
7. Shri Keshorao Pardhi 
8. Shri Ram Pujan Patel 
9. Shri Ram Bahadur Singh 

SECRETARIAT 

Shri C. K. Jain-Chief Examiner of Questions 
Shri M. G. Agrawal-Senior E.'l:amiutr of Questions 

2. The Committee took up for consideration Memoranda Nos. 
6, 7. 8. 9 and 10. Observations I recommendations of the Committee 
on the said Memor:anda were as under:-

Memorandum No. 6:-Request from Government for dropping of an 
assurance given on 21-3-1984 in reply to 
USQ. No. 4147 l'CRarding Nation wide De
bate on Seventh Plan. 

3. The Committee noteG.-lihat the Ministry of Planning bad re-
quested through the MWsfry of Parliamentary AffairS that tbe a.~-

1. 
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surance be dropped OIl the ground mentioned in their note dated'" 
20th May, 1985 relevant extracts therefrom are reproduced 'be~-. 

"At present the Planning Commission is engaged in discussions 
with the State Governments for finalising their 7th .Plan 
outlays. After this exercise has been completed by about 
the middle of May, 8~, similar discussions will be hcl~· 
with the Central Ministries for fixing the Central Plan 
outlays. Thereafter the work on drafting the 7th Plan. 
will begin, and this is expected to take at 'Jel.J.it two months· 
The draft plan will then be considered by the Union \ 
Cabinet and after its consideration it will be placed be
fore the National Development Council. 

All tbestages are inevitabl1 time consuming. So the above" 
mentioned assurance may be dropped. 

In view of the facts mentioned above and the difficulties in 
implementation of this assurance, the Lok Sabha Secre
turiat are requested to move the Committee on Govern
ment Assurances for deletion of this item from the Jist of 
pending assurances. " 

The Committee also noted that in rcply to the above que.'Ition. the 
Ministry of Planning had stated as follows:-

"The Government propose to consult as wide a cross-section 
of informed opinion in the country as is possible. This 
process has tW}'featly started, and some discussions have 
already been held in the Consultative Committee attached 
to the Ministry of Planning Oil which the Opposition Par
ties are also represented. Discussions have also been held 
with the panel of Econonlists appointed to ~dvise the 

Planning Commission, and with the representatIve bodies 
of trade and industry. This process of consultation and 
discussion will continue at all stages of formulation of 
the Seventh Plan. Finally the draft Seventh Five Year 
Plan, after it has been approved by the Nationd Deve
lopment Council, will be placed before Parliament." 

3 . 1 The Committee felt that by now the discussion on tbe Seventh 
Plan might have also been completed with tbe State Oo't'emmeats for 
1trnatisiq ·1beir Seventh Plan outlays. . The Committee, . ~r,.. 
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noted that still there might be some other stages through which tho 
Seventh Plan had to undergo befo~ it could ,be finally placed before 
the National Development Council .. 

3.2 After considering all aspec~ of the matter, the Committee 
did not agree to drop the assurance and observed that in this case 
there was no need on the part of the Government to request for drop
ping the assurance as they have already held consultations with the 
State Governments for finalising their Seventh Plan outlays and as such 
they have actuaHy implemented the assurance to some extent. The 
C..ommittee desired that the Government shoudd lay on the Table of 
the House the details of the consultation so far held with the State 
Governments etc. in regard to the finalisation of the Seventh Plan. 
The Government shOuld also lay on the Table of the HOllse the de
tails of such consultations held from time to time till the draft Seventh 
Plan was approved by the National Development Council. In the mean
time the Ministry might request for necessary extension of time for 
implementing the assurance. 
Memora,ndum No.7: Request from Government for dropping of an 

assurance given On 25-3-1985 in reply to 
USQ. N. 1018 regarding inorease of capa
city of sugar factory by Shri Madhivibhag 
Khand Udyog Mandali Ltd., Gujarat. 

4. The Committee noted that the following request of the Min
istry of Food and Civil Supplies was received through the Min
istry of Parliamentary Aflairs ,.ide their note dated 28th May. 1985:-

"This Department feels that the reply should not have been 
regarded n<; an assurance as it is not feasible to fulfil the 
same within any spec.ified time limit. In this connection, 
it may be stated that ina similar type of case, a sugar 
factorv filed a writ petition in the Delhi High Court and 
the Division Bench of the Delhi High Court has passed 
iis judgement. As per advice of the Law Ministry, this 
Directorate ha<; filed an appeal in the Supreme Court of 
Delhi. As sllch. a final decision on this case is likely to 
take time. Keeping in view the decisions to be taken in 
tbis case. all such cases are likely to be reviewed and a 
decision on merits of each will be taken by' the Govern
ment. .. 

4.1 Afer comiderlrlg the request made by the Ministry of Food 
-and ('ivil Supplies. theC'ommittee did not agree to drop the o.;sutaoce: 
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The Committee desired that the Ministry might be asked to intimate 
wbada.er the issue in the court case was the same as in respect of the 
factory mentioned in the question under as.'iurance. The Committee 

furtlJor desired that the Ministry might .also intimate the progress made 
in the writ petition filed in the Delhi High Court to ~~ Committee for 
thei~ infOt'J11ation. 

MemQf'llndum No.8: The request from Government for dropping 
of an assurance given in reply to USQ. No. 

1 307 on 28-3-1985 regarding setting up of 
Power Finance Corporation . 

. 
5. The Committee took note of the following request of the Min-

istl}" "f Irrigation and Power received through Ministry of Parliamen
tat)' Affairs vide their note dated 9th May. } 985 for droppin~ of the 
~Mur3nce:-

"In this connection attention is invited to the reply to a simi
lar Unstarred Question No. 368 raised by Shri Lakshman 
Mallick, M.P. in the Lok Sabha on 24-7-1 984 wherein it 
was stated that the details regarding the proposed Power 
Finance 'Development Corporation are still under exa
mination. However, the reply given in the above quoted 
Unstarred Question No. 368 dated 24-7 -19~4. was not 
treated as an assurance by the Ministry of Parliamentary 
AfI'nirs. 

Tn view of the position 5tated abovt:. the Department feels 
that the reply does not constitute an assurance as only 
the factual !'Osition was reported and no assurance held 
out." 

!Ii. 1 The Committee felt unhappy on the reasoning of the Min
istry given for dropping the Efssurance. The Committee observed 
that whether or not a reply of the Minister constituted an a4isurance 
wlls to be decided on merits eyf each case. The COmlllill(~t' further ob
served that it was for the Committee to deL:idc wh.::thcr or not a par
ticular reply col'lc;titured an 8f1Svrance and not fur the Mihi'itry. 
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5.2 In this connection, the €ommittee reiterated the foUowio& 
recommendation contained in part 10 of their Eighth Report (Fourth 
Lot Sabe:,:-

"The Committee considered the sCop~ of the term 'the maUer 
is under consideration', appearing in various answers to 
questions, for the purpose of culling out as 'Assurances'. 
It was brought to the notice of the Committee that the 
term 'The matter is under consideration' was included 
in the 'Sta.ndard List' of terms constituting assurances as 
approved by the Committee On the 9th April, 1954. Ac
cordingly, most of the answers containing the term, 'The 
matter is under consideration' though omitted by DPA 
were being culled out as assurances by the Lok Sabha 
Secretariat. As a result of this, a greal deal of corres
pondence had to be exchanged with the Department of 
Parliamentary Affairs who represented for dropping. 'of 
scheme of such assurances on the ground that they were 
mere statement of facts and did not constitute an~1 com
mitment to furnish further infonnatioll to the House. 
After examining a few such cases, the Committee decid
ed that for the purpose of cubIing out of assurances, each 
atswer containing the term 'the matter is under consider
ation' should be examined on merits, keeping in view the 

context CYl the question and the answer given thereto." U" 

5.3 Accordingly, the Committee were of the view that the reply 
of the Minister in the instant C8!'e was correctly treated as an assuranc~ 
and did not agree to dro!, the assurance. The Committee decided that 
the Ministry should implement the assurance without further loss of 
time. 

M('morandum No.9: Request from Government for dropping of an 
assurance given in reply to USQ. No. 2022 
on 8-4-1985 regarding increase in price of 

wheat. 

6. The Committee noted that the Ministry of Food and Civil 
Supplies had requested through the Ministry of Parliamentary Affairs 
that the assurance might be dropped on the grounds mentioned in their 
note dated 3rd June, 1985, relevant extractf; therefrom are reproduced 
below: 

"Therepl)"made by.the Minister of Food and Civil Supplies 
against Unstarred Ouestioa No. 20220D 8tb April, 198', 
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about the proposal for increase in issue price of wheat 
was that the matter was under consideration of the Gov
ernment. It. is clarified that Central Govornment may in
crease vary the issue prices of wheat, as and when neces
sary, taking into r£count all ckcumstances connected 
-thereto." 

6.1 The Committee considered the reasons advanced by the Min
istry of Food and Civil Supplies for dropping of the assurance and 
decided not to drop the assurance. The Committee observed that while 
Government had the power to increaselvary the issue prices of wheat, 
they should inform the issue price of wheat by way of implementing 
the assurance. The Committee desired that the Ministry should imple-
ment the assurance without further delay. 

Memorandum No. 10: Review of pending assurances of Seventh 
Lok Sabha. 

7. The Committee then considered ten pending assurances of 
various sessions of Seventh Lok Sabha pertaining to the Ministries of 
Shipping and Transport and Steel, Mines and Coal (vide Annexure). 
The Committee made' the following observations/recommendations:-

7.1 Sl. Nos. 1 and 2: The Commith~e noted that the Ministry of 
Shipping and Transport had already availed of 13 and 11 extensions 
respectively for the implementation of these assurances and had final
ly sought extensions upto 1.10.85 and 29.7.85 respectively .. The 
Ministry had not implemented the assurances in full although a long 
period of about one year had passed from the dates 011 which these as
surances were partly fulfilled. While according to the request of the 
Ministry or further extension of time, the Committee desired that the 
Ministry should ensure the implementation of the assurances before 
the expiry of the extended period. 

7.2 SI. Nos. 4, 8, 9 and 10: The Committee noted that the Min
istry of Steel, Mines and Coal had also availed of a number Of exten
sions and had sou~ht final extensions upto 12-9-85, 2.8.85, 8.8.85 
and 22.8.85 for these four assurances. respectively. While accordin~ 
to the request of the Mini~ for the extensions, the Committee de-

sired that the Ministry should implement the assur_ees before 
the expiry of the period upto which the extensions granted. 

7.3 SI. N09. 3, 5, 6 and· 7: The Committee noted that extensions 
when granted for the implementation of the~e four assurances upto 
30.4.1)85. 31. 5.1985, 30.5.1985 and 21. 5.1985 respectively. 
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Thereafter, the Committee further noted that the Ministry neitheJ 
sought any extension nor implemented the assurances. The Committee 
observed that even if the copies of such statements were ready, the 
assurance could not be treated as implemented till the same v.cre laid 

on the Table of. Lok Sabha. Therefore, the Ministry concerned ahoulla 
seek extension of time for implementation of the assurance till the 
date on which such statements would be laid on the Table of Lok 
Sabha. 

8. The Committee decided to meet again tentatively in the second 
or third week of August, 1985. 

The Committee then adjourned. 
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Fifth Sitting ot'the Committee on Government Assurances (1985·86) 
held on 281h August, 1985 in Committee Room No. SO, First Floor. 

Parliament HOU3e, New Delhi. 

The Committee met on Wednesday, ~th August, 1985 from 15.00 
hours to 15~ ~O hours. 

PRESENT 

Shri B. K. Gadbvi-Chairmpn 

MEMBEU 

2. Sbri T. Bala Goud 
3. Shri Jagannatb Prasad 
4. Shri Virdhi Chander Jain 
S. Shri Channaiah Odeyar 
6. Shri Keshorao Pardhi 
7. Shri Ram Pujan Patel" 
8. Shri K. Pradhani 
9. Shri Ram Bahadur Singh 

SECIlATAlUAT 

Shri C. K. Jain-Chief Exqminer 01 QUNtions 
Shri M. G. Agrawal-Sen;or ExtlWtiner of Qumitms 

2. The Committee considered their draft First and Second Re-
ports and adopted . the same. The Committee authorised the Chajrman 
to present the Report on Thursday. the 29th August, 1985 . 

• • 
'The Committee tben· akijoumed; 
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'WiIIr Polr" 14 of the Report) , 
,. ii}'~ slloWigt1t6 lbitiMI .-1 _r/IMIs oJ ~Ih LoIc, S .. ';;;tIfii;", ~tlllio" 

a.s 011 3111 August. 198 SI " 

Senion 
?i' 
,/ 

1I'irst Ses.ion, Ig80 

Second ~s.ion. 1980 

Third S",.ion. 1980 

Fourth Srossi,," 1980 

Fifth Seuioll, Iva, 
Shnh Seuhn, 19111 ' • 
Se~nth S~I~io'1. 11}11r 

f:i,hth 8enlon, 1::811 

Ninth Scssion, 198a 

• Tenth SeS.ion,.Ig811 

Blevlmth Sr-~~i()n, ,19113 

1'welfth S"I~QIl. 1983 

1'bineent h lMIasion, Ig8S 

" FOllTteenth ,Sr-s&io"" Ig84 

Fift(lt'~th Sc:UiOIl,Ig84 

• 
Total AuuranceR oUI .. lllndinl! 

",: Senion 

,r 
Pirlt Sea~on. 1985 

Secolld Session, Ig8~ 

No. of 
assurances 
cUWL'Olit 

~6 . 196 

J', M8 

333 

79:1 

373 

418 

'798 

429 
,~,~ 

8fl1 

4l1l1 

+04 

9~6 

328 

No. of 
aSIIIr"nces 
culled out 

No. of 
assurances 
..... elQtldi 
dro~ 

~6 

196 

M7 

m 
?93 

37" 

4,9 

796 

4~' 

SIIf. 

849 
' 411~ 

,41' 

g05 

~90 

No. of 
,usur ... ncee/ 
impiemratedl 
dropped. 

10 

155 

N .. , !of 
MIUraDCf!' 

" OIlIRCllldinl(' 

--

~ 

II 

.. 
III 

II 

.I~ 

$1 

911 

116 

NO. of 
.. ..uraneel 
out-standing 

9 

1191 
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3& 
(iI) M'lIIiItr)I-wisr dMiu of outllMdiIIg ~1SU1IJINrS 01 Eigillh U Stlb. 

Ministry/DepartJneD~ tat and 2nd SESSION OF 
EIGHTH LOK SABHA 

1st 2ud Total 
Session S,"!~ion 

(I) (lI) (3' 

Agriculture and Rural Ot:velopmellt 19 19 

Atomic Energy 

ChCDucd, lIT1d Ft'-rtili"l!et", 2 7 9 

Commerc,. and Supply 3 3 

Conllftuuica tions 8 8 

Cultur .. 7 7 

Defence 7 7 

Electronic. 2 :: 

Bnvironment and FOl"f"sts 15 15 

Exte""nal Affai,.s 3 3 

Education 9 9 

Fincnce "1.7 28 

Food and Civil Supplies 4 5 

Hetiltb and Familv WeifillT " " 
Bome AfI" .. it" 20 21l 

Industry and Company Aft'air~ 11 II 

Irrigltion4lnd PO\'IeI" 9 9 

Information and Broadcltlting I ti . 16 

L1Pollr 2 14 16 

L1w andJuitice 3 9 12 

Ocean~lopmeDt • 

P"rliamentuv AfI".urs 

Petrolcum .. 12 12 



Prime Minister . 

~1ODJ1e1 and AdminUlTativc Ref'ornu 

Plannirg 

Railwav. 

"ScienCI'" and Tl'"chnol!,1JY 

SpaCl'" 

Shipping and Tr~ nsport 

Social and Women'. W .. lfa", 

Steel, Mine. and Coal 

Tourism QIld Civil Alli"tion 

Youth AIF~ir. and SpotU 

Worb and HouIiDg • 

Suppl}" nnd Textil .. s 

37 

Total 

lit 
Seuioa 

(I) 

« 

nd 
S~ 

(a) 

7 

Total 

(3) 

.. 

1'1 

------------
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